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CENTRAL' ADMINISTRATIVE TRIBUNAL, ALLAHABAD

LUCKNOW CIRCUIT BENCH

~Registration O.A. No,47 of 1988

~Hira Sindh . Applicant

v ersu S

Central Ground Water Board
and Another cenee Regpondents

Hon,Mr ., Justice U.C.Srivastava, V.C.

Hon,Mr. A.B.Gorthi, Member (A)

(By Hon.Mr.Justice U.C,Srivastava,VC)

The prayer of the applicant in this application
under Section 19 of the Administrative Tribunals

Act, 1985 is that he should be deemed to have

- voluntarily retired on the expiry of 3 monthsg

notice period in October, 1986 or atleast from

the date he was relieved from service i.e. 5th
March, 1987 and further it may be declared that the
order dated 4,3.87 accepting his resignation is
null and void and of no consequence in view of
letter of voluntary retirement and that he is ‘also

entitled to all the pensionary benefits,

24 The applicant entered the service on 7.5.66

as Asstt.Geophysicist in Geological Survey of India,
Northern Region, Lucknow. He Wwas selected by |
Union Public Service Commission as Senior Geophysicist
and he joined Central Ground Water Board on 11.5,78
where hé continued to serve till 31.10,84, He
tendered his Technical resignation from service of
Geological Survey of India on 4.5.80 and his entire
periodo f service were counted in the Central Ground

Water Board. He was selected as Scientist SE-1 in
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Remote Sensing Applications Centre U.P. after

his application was fOanrded by the Department
where he joined on 1;11.1984 and his services

were treated to be on Foreign Service. After
completion of 20 years on 7.5.86, the applicant
alleges'that he gave notice on 23,7.860fzx 3 months
ng:écéfﬁf‘VOluntargéy retiIEmenﬁ. An advance

COpy Was also sent by registered post, In order
tO expedite woluntary retirement he sent an

application to the Director of Remote Sensing

Applications Centre, U.P. requesting that the

necessary entries in the service book may be

updated. I was only on 1.12.86 he was requiréd

to send a copy of the notice which was given by

him. The copy of thelsaid voluntarily retirement
noﬁiCe was sent by him on 11.12,86, but no 6rders

on his application were passed and.he was askegd

tO tender resignation which he @ig@ as he had got

an aésignment with the W.H.0. He tendered‘resignation

with the reason to obtain No objection of respondent

'NO,2 because the W.H.O, would not have given assignment

without No Objection., He left India on 23,4,.87

and came back on 14,3,.88.

3. | Prom the Counter Affigavit, the case of the
OppoOsite parties is that no such notice was received
and further in the absence of any notice the applicamt
Cannot be treated himself to have retired from

service . An acceptanceof the sameis necessary.

The applicant cannot claim any benefits. From the
Postal Authorities, it appears that some application

ir fact was sent by the applicant. The respondents
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should search out the application or found out

ow-L*
as to whether the a@l.u:ant was moved by the

applicant and he should have‘been‘ass001ated

with such an enquiry which could have been asked
to furnisffwof the same. In case the avplicatiom
was tracesble or that a probf was there that it
was semt to the respondeants, the respondents are
boumd that it is ixot necessary for a formal

Oorder acceptimg volumtary resignatiom should be
there. 1In some of the cases after expiry of the
perioé if there is no orger to the party concerned,
the party can presume that the same hag been

accepted. In this connection a reference may be

made to the Instructions of the Govt. of India

regarding voluntary retirement after completing

20 years of éervice applicable to the Central Govt,

-servants, a copy of which has been filed with the

Counter Affidavit as Annexyre-2, A reference is
particularly made to the Govt, of India Decisionm

Note No.3 which provides that even there be a notice

of voluntarily retirement given by a Govt. servant,

it requires acceptance by the Appoint:.ncg Authority.

£ u\,m"‘“
A Govt, servant notiece may Presume acceptance

and the retirement shall/\be effective in terms of
notice unless the competent authority issues an
order before the expiry of the period of notice., Let
the respondeatsc aﬁ'fef directed to make an emquiry and

to consider the case of the applicant in the:.iight



of the Central Govt. decision above and let a
decisilon in this ]za&%al%L be taken withir three months
€rom the date of the communication of this order.

There'will be no ordeX as tO CoOStse.

3

- Memper (N) Vice Chairman

Dated the 6th May, 1991

RKM
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L 3N THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD CIRCLE
| ‘  BENCH LUCKNOW,

N \ | . . » v . : .
- ) : . - ‘ ‘L,~
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HIRA SINGH « o e . o o » o » APPLICANT
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CENTRAL GROUND WATER BOARD & . « . . + RESPONDENTS
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Application under Section 19 of the Administrative Tribunal

Act 1985
6/}\. - o)‘/ A Q/)

IN THE CENTRAL Aﬁ‘fliNI STRATIVE TRIBUNAL, ALLAHABAD CIRCUIT

BENCH LUCKN Ow

BETWEEN

Hira Singh , sged about 45 years
S/0 Late Sri Raghurai Singh

R/0 524/25 Lala Suraj Bali Marg, IR A
New Hyderabad LucanW\ ee o Applicant

AND
1. Central Ground Water Boarg,
Govt., of India,
NH IV Faridabad, (Haryana) 121001
& Jam I‘Jagar House,
1 Man Singh Road, New Delhi
through Chief Hydrogeologist & Member

2+ Central Ground Water Board
Ministry of Water Resources
Govt. of India :
Krishi Bhawan, New Delhi
through Chairman and Deputy Secretary (GW)
to Govt. of India

cevos ReSpOndents

DETAILS OF APPLICATIQN : Under Sectionm 19 of the

Agministrative Tribunal Act 1985

1. Particulars of the

Applicant

i) Name of the applicant : Hira Singh
: ]

ii) Name of father : Late sri Raghurai Singh
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P B iii) Designation and : Previously Sr. Geophysicist
office in which Central Ground Water Board
was employed Ministry of Water Resources
' Government of India
New Delhi
on Foreign Service with
Remote Sensing Applications
Centre, Uttar Pradesh
iv) Office Address : %
> .
| | - V) Address for : /O Sri K B Sinha, Advocate
H ' service of all ‘

Krishng Nikunj

AV‘ . -
‘ notic
5}" ) es Barud Khana

Lucknow

2. Particulars of the 1. Central Ground Water Board,

respondent . N H IV Faridabad (Haryana)

i)Nane and/or designa and Jam Nagar House,

tion of respondent. - 1 Man S8ingh Road, New Delhi’

‘ ‘ through Chief Hydrogeologist &
ii) Office address of o

Membe
. the responden: en r.
. :
\\ . . * o . -
A~ Ce a : . 2. Central Ground Water Board
‘ iii) Address for service entra - a
- 0of all noticese. . Ministry of Water Resources,

Govt. Of India,
Krishik Bhawan,
New Delhi

3. Particulars Of the order
against which application .
is made. '

The application is against
the following order
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i) Drder No. 35-152/98-CH

ii) Date &th March 1987

iii)Passed by Dy Secretary
Govt of India,

in the name of President

iv) Subject in brief : Voluntary retirement of the
) £
applicant as sought/Bgrhim

by letter dt 23.7.86

A

Jurisdiction‘oﬁ the Tribunal

The applicant declares that the subject matter of

the order against which he wants redressal is within

the jurisdiction of this Tribunal.

Limitation

The applicant further declares that the application
is within limitation prescribed in Sec. 21 of

the Administrative Tribunal Act 1985. -

The applicant further declares that not-with=standing

that the period of one year has elapsed since the

passing of the impugned order dated gth March.87
mentioned im para 3 at No. I1 of the petition ,

the present application deserves to be accepted since
immediately after the acceptance Of thesald resignation
and being.relieved.frOm service on March 14, 87 the
agplicant left the country on Aprii>23, 1987 anﬁcahé
back to India on 14th March 1988. Before leaving the.
country the applicant sought legal notice and was told
that the prriod of limitation £foOr seéking redress is
three years and as such action may;be‘taken when the

apolicant returns im about a year. Accordingly the
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applicant was throughout under the impressiom that

the periO§’fOr redress oOf grievances is 3 years but on
31.5.88 his present lawyer told to applicant that under
the Administrative Tribunals Act 1985 the period is only
one year and not 3 years és under the General'Law of the
Land. It was becahse of wrong iegal advice that the
'filing of the present petition has been delayed which is

excusable.

6 . FACTS OF THE CASE

That the applicant obtalned the Degree of MeSc

X (Geophysics) from Banaras Hindu University in the year
1963 and was placed in Ist Divisioh. Subsequently the
p@fitioner did Post Gxéduate Course in Geothéﬁics, ana
Training in Geothemal Exploration from PISA (Italy)
in 1975.

The applicant entered service on 7th May 1966 as

Assistants Geophysicist in Gedlogical Survey of India;
Fg,' W&Noxthmrn Region, Lucknow. tHe was promoted as (Geophysict
(Jr) élass I, Grade II in Sept. 1971 and continued in
the service of Geological Suivey of India, till 4th of
.May 1978.

f

Theréafger on being selectéd by Union Public‘COmmissiOn
the applicant was posted as Sr GeOphysicisf and he jdined
Central Ground Water Board on EEEE;%EX.EEZ§ at Southern

_ Regional Headguarters, Hyderabads ©On this post the

' appliéant was declared Quasi- Permanent w.e.f. 11 May 81

and he c@ntinued £o serve Central Ground Water Board till

31st Oct. 1984.

That on 4th May 80 the applicant tendered Téchnical

“?;mzﬁig;g% resignation from service Of Geological Survey qf India

Woe.fe 4.5.80 and the entire perioj of service rendered
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by the agpplicant in Geological Survey of India were counted

towards his service in the Central Ground'Water Board.

The applicant was selected as Scientist SE-1 in Remote
Sensing #pplications Centre U.P. after his apélicaﬁion
was duly fbrwarﬁed by the Central Ground W;ter'Board.
The applicant joined Remoté Sensing Application Centre
on 3rd Nov. 84 at Lucknow. This posting of the petitioner
was on Foreigm Service =s from 1st of Nov. 84

\
ﬁhile serving in Remote'Sensing'Applications Centre, U.F.
the applicant was made Scientist-in-charge,vGeOphysical
Ekploration Division of the Said'Centre and was posted at
Jhansi weeef. 5th Nov. 84, The applicant's lien was retained
in thé Central Ground Water Board and his services with
Remote Sensing Appllcatlons Centre was as on Foreign Service.
Accordingly pension and leave salary contribution were being
sent by R.3.A.C. to respondent no 1 we.e.f. 1st Nov. 84,

+t11l 4th March 87.

That the applicant completed 20 years service on 7 5866 As
the applicant wanted tO retire, he on 23.7.86 gave 3 mont h's
notice Of voluntary retiremént to respondent no 1 and
regu~sted the Director Of R,Q ‘ﬂc & UMY /‘Zgw@sﬁto forward the same
to respondent no 1. The applicant alsO sent an advanc
copy Of the said noﬁice of.ﬁoluntary retirement toO
respondent no_1\by registered post. The copy Of the said
notice is being filed herewith as Schedule 'Af.' and.the

registration receipt issued by the Postal Department is

annexed herewith as Schedule 'B'. The copy of the letter
addressed to Director of(ﬁw% A C 'd%t" - nadei being

filed herewith as Schedulev'C'.

That to expedite voluntary retirement the applicant on

6.8.96 sent a‘letter to the Director of Remote Semsing

~
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Applications Centre, U.P. requesting that the entries

B

in applicant's service book may be updated and preparation
of other papers and needed formalities for voluntary
retirement may be initiated. A copy Of letter dated

6.8.86 is annexed as Schedule 'D'.

That till 1.12.1986 no action was taken on the appliéant's
notice dated 23.7.86. It was only on 1.12.86 that the
respondent no 1 sent a letter to the applicant asking for
a copy of the sald notice. A cOpy of the sald letter dated
1.12.86 is annexed herewitﬁ as Schedule 'E'. On-réceipt
ofvthe sald letter the applicant on 11.12}86 sent a co%y
of the letter dated 23;7.86 to respondent no 1

- a copy Of letter dated 11.12.86 is annexed herewith

as Schedule 'F'.

That on 20.1.87 the respondent no 1 sent a letter to the

Chairman, Central Ground Water Board - a copy whereof

is being annexe’ as Schedule ‘G, This letter was sent
‘ .

as the‘applidant was pressing for early acceptance of his

request regarding voluntary retiremente.

That inspite of éll the correspondance made and undertaking

given no formal order On the application seeking voluntary

retirement by the applicant was passed.

In this connection it is stated that as early as 6th

Auguszt 86 the applicant had received a telegram from W.H.0.
intimating'that his name is belng congidered by the saild
Organisation for an assignment and enquiring whethsr he

will be atailable to join in case he is selected.

"To this telegram the applicant conveyed his
acceptance. fHaving come to know of this commitment OFf

the applicant as alsO his selection, the respondents 1 &2

L4
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did not take prompt action on the requ-st of voluntary

retirement made by the applicant asearly as 23rd July 1986.

On the other hand taking advantage of the situation
the applicant was advised to render resignation as
otherwise No ovjection of respondent no 2 could not be
obtabned in the ébsence of which W.H.C. would not have
given assignment to the applicante The app1icant submits
that on expiry of the-notiée period of 3 months in |
Oct. 1986.the services of the pstitioner came tO an end and
he_is ﬂegmed‘to haye retired voluntarily from service.
However, as he was not beimg ré;ieved and no fomal orders
had been paésed., the applicant had no alternative but to
ténder,resignation else he woulé have been deprived>of his
assignment with W.H.O. A copy of the order dated 4.3.87
accepting the resignation is being filed herewith as
Schedule 'H'. The applicant sulbmits tﬁat he was forced to
resign which resignation is null, void and inoperative
and does not "effect the status of the applicant as having .

i
voluntary taken retiremente.

The applicant submits that the resignation has no
effect as the period of notice Of voluntary'retirement
éxpifed in Oct. 1986 and it becane effective immediately
thereafter. Moreover, the resignation was not given ﬁy
the applicént'of his own free will aqd is as such not
binding on tﬁe.applicant, and does not effect his right

of taking voluntary retirement.

That the applicant jolned the service oOf W.H.0. On
20.4.87 and left the country om 23.4.87. The

applicant returned to India on 14.3.88.



The applicant subﬁits that as his volumtarf retir ement
beéame effective on egpiry of 3 months nptieevdated
23.7.86lin_0ct._86 he_ceaéedto be in service andthe
order dated 4.3.87 Schédule_'H' is non-est ana

Of no consequence and deszrves to be completely ignored
and the applicant is to be tre=ated as havimg voluntary

retired-and entitl-d to all pensiOnery bepefits.

g

- 7. RELIEF(3) Sought : a) it be declared that the applicant

is to be deemed to have
voluntary retired on the expiry
of 3 months notice perioa‘in‘

. - ~Oct. 1986 or at least from

. | | - the date he was reliesved

from service i.e. 5th of

March 1987,

N

b) It be declared that the order
dated 4.3.87 Schedule 'H'
is null and void and of nev
consequénce in view Of letter
pr‘voluntary retirement dated

23.7.86 Schedule YA,

L}

o) It be declared that the applicant

4
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is entitled to all pensionary benefits
and the respondents 1 & 2 be directed
fo_fix his pension and other benefits
and paf the same to the applicant'uéto
date with direction t0o continue to pay

the sagne in future alsoe.

8. Interim order, if Jayed for : . X

9, Details of the remedis is exhaused . X N

10. Matter not pending with any other court etc.

The applicant further declares that the matter
regarding which this application has been made is
not pending before any court Of law Or any Other

authority or arly other Bench of the Tribunal.

4 e 11. Particulars of Beske—Braft/Postal Order in

19 o

e N \/\/\ ¢ 9
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respect of the Application fee :

1. Name of the Bank on which drawn
2. Démand Draft No. |
OR
1. Number of Indian Postal(s) ®® o062aBU
2 Name.of the issuing Post.office LmjﬁﬁﬁAf%“&k““U
3. Date Ofvissue of Postal order(s) 3.£.)988

4. Post office at which payable.

Detalls of Index:

An index in duplicate containing the detalls

)

of the documents to ke relied uvpon is enclosed.
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13. List of Enclosures:

SCHEDULE

SCHEDULE

SCHEDULE
SCHEDULE

SCHEDULE

SCHEDULE

SCHEDULE

SCHEDULE

IBI

Icl

ID'I

IFI

IHI

> ®

LR )

Copy of notice dated 23.7 .86 sent by
applicznt to the Chief Hydrogeologist &
Member Central Ground Water Board,
Faridabad. o

FPostal recef@é%,issued by the Postal
Departmente.

Letter dated23.7.86 sent by applicgnt
to the Director, R.S.A.C U.P. Lucknow

Letter dated 6.8.86 by the applicant to

‘the Director Central Ground Water Board,

/
S.R.

Letter dt 1.12.86 to the applicant
by Sr Administration Officer for
Chief Hydrogeoligist Member.

ees Letter dated 11.12.86 by applicant

to the Chief Hydrogen»logist
Central Ground Water Board, NH IV
Faridabad. o

Letter dated 20.1.87 to

Chairman, from B.P.C. Sinha ,-
Chief Hydrogeobogist & Member.

s

Order dated<5:3.87 communicated
to the agpplicant by Sri A-K. Ahir,
Deputy Secretary to the Gogt. of
Indiae ‘



+ In verification :

I, Hira Singh (Name of the applican*ti»,-,
S/0 Late Sri Raghurai. Singh, aged a]gO‘ut 45 ‘years,
res‘ideat Of 524/25 Lala Suraj Bali Marg, New HYderabéd,
;'Luckncw, do hereby verify that 'the' oantenﬁs of paras
fran 1 to 13 are true to my ,peréonal knowledge ard
belief and that I have not suppressed ‘any material

factse.

Place : Luelererd: Signature Of spplicant
Date : A&k une ‘\988" |
To,

The Registrar,

| Qotal, H?z’fn)%’%luﬁ Trisuncd

N

$
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shifting to Co Go iy 3, g5 Smiorx

ontize sarelcs of 6,35, 1,

Q Quaeiupenmnnency daclarad.
1 wish o take voluntayy

of India sarviga, G0 L nay

kindly bs givan aratuity, Panaicnery and othor torminal

_ \§ benotits ang narmittad to takz
e f}g—camslﬂti:n af lisn pacigd,

v

'A#JUAMLQ Qérg S@nL-U”

) \,\ s
X% &fe.w‘wj

fq“f ‘QQ‘

voluntery ratipemant on

Vours Faltifully,
o\c_ Jp o

(Hizs sing
Scientist-5¢ ¢

237«56, '
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REMOTE SENSING AprICATIONs ce
{ NTRE
GECPHYSICAL EXPLORATION oxvxcxbwurgaﬁ g??DESH

132, civil Linas,
Jhansi,

NO, RSAC:GED:86=87sHOmds 2 I
Dated: 23rd July g6,

To,
The Director,

PO SO Ao C. .Uop. 9
Lucknou,

512.

I am enclosing herawith my notice of

- voluntary retirsment from Government of India Sarvice

!uhich may kindly bs foruarded to the Chiaf Hydrogaologist

& Member, Central Ground yatar Board, NH IV, Faridabad

”':alnng with a cartificata from your end that I have bean

‘permitted to ba absorbud in Remots Sunsing Applications
Centre, Uttar Pradash and such sbsorption uill be in
‘tha publxc interest.

ns my lien pariod of 2 yeasrs axpirss on
31.10.86 ond one is required to give a notice of at
least 3 months haforas toking voluntery retirzmant,

it is raquested that this application may kindly bs

foruardéd immaediately,

" Encl: As above, o Yours Fajthf lly,

#N?& Hira Lngékﬂ——
A@)j;4f Scientist

Ca™ &
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CT > /

Sedeclech

NO. RSAC 3GED:86~87 3 00~2(a) :
.Dated:veth-auQQatves.‘ a

" Tha Director,

Central Ground uater Board, S R,
- 6. 291. ,Hyderguda._

 Hydersbag ==00028. .

/ -

'sir.:

I am enbloslng hereuith a -

". copy of my Notice for voluntary retirement e

submitted to ths chief Hydrogeologist
Member, C.GeW, B,y Faridabad for your

- information and Necessary action, It is

requestad that the entrigs in my Servics
-book may kindly be updated end preperation

- of other Papers and nesded formalities may
. pleass be initiated. . -

- Yours Faith ully, -
P v
C - ‘ J{;Z .
(Hira/si h) '
‘Sclentist-in-charge.

T T i . - B
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NO.3=502/78-CH.Cstt

| . _ Govt.of India

= Central Sround Wrter Poaps
| ) . Frﬁri(q‘abado»

L , Dated the “ ~DEC 16

To

| \///ﬁg/;ira 5ingh :

. n Scientist Incharge

Hemote Sensing Ap:ilications Centre,

Uttar Pradesh, ,

Geophysical Exploration Division, 132, Civil lire d
Jhansi. ’

Notice for voluntery retirement from Govt.service.
et ‘ '

——— m.;_ .,-_o‘).L+<.< e
e C
K O
-~ ..

: | 1 am 10 request you to kindly send & copy of letter.
~ } secking therein voluntary retirement from Covt.oerv1ce 2e the
X same is not re27dy traceable for processing the case for
3 Govt. approval/permission,

i ' , " Yours féithfully,

-4 1 \ ST
: ~SR. \L”INLSTh TIV OFFICER
| for CHIEF HYDROZEOLUGIST & ME 'PER
{

!
Copy to the Director, £8%R, Hemote oen51ng prllcatxons
Centre, Uttar Pradesh, B=19, Sector-A, Mahanagse, Luc%now
i Please refer to the Pay & Accounts Office, F~ ridshn letter
¢ NO.o-ll/kﬂ&VCGu-/86-87/AOOO 4t.6.11.86 an? to request thst
%3 an amount of $,10,288/-may please be deposited to the Pay
& Accounts ufflce, through Demand Draft towards the lien
By ' chargns in respect of Sh,Hira Singh, Sl Geophysicist, Caur.

-!

1
I
1
| . .
( JATIMDER YIPt/R )
Si. ADMINISTRAT 1VE OFFICER
for CHIEF HYDROSLOLOZIST o “minen

/D /1186 ' é}yﬁxmyl
\ o >
| 7N e o R

, \/‘\vé‘%%’ Z:\'\”(m
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To

—/)&~ K

Most Immediate

No .40/CH/CGWB/ND/87~ 41y"
. Govermment of India, o b
Central Ground Vater Board,
' Ministry of Water Resources,

Jamnagar Houge,
- Mansingh Road,
New Delhi, the 20th Janeary,1987,

The Chairman,
Central Ground Water Board, -
Ministry of Water Resources,
Frishi Bhawan, .
New Delhi.

8ir, K >

Please find enclosed & letter from Shri Hira ‘Singh,
Senior Geophysicist,CCWB tendering his resignation from the

-Yours faithfully,
8d/-
( B.P.C,Sinha )

Encl: as above. ,Chie£~ﬂydrogeqlogist & Member

Copy to Sr.Adﬁn.Officer,CGWB,NH-IV,Faridabad fof :

—information alongwith a copy of letter dt.20,1,1987 received

from Shri Hira Bingh,Sr.Ggophysicist.

.Copy to Shri Hira Singh, Sr.Geophysicist

for information with ref, to his letter dt.20.1.1987. -

;
& . (B.P.C.Sinha ) =
2zg@%;5g§ Chief Hydrogeologist & Member
Q 3
A R

L RN ]
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| No.35-152/78-GW \ayN

Government of India

| - Ministry of Water Resources '

} New Delhi, the th March, 1987,

| " ORDER

T ~_The President 1s pleased to accept the re'signation

1 of Shri Hira Singh from the post of Senior Geophysicist

| in the Central Ground Water Board with effect from

J )"'03087 (AN). ' ' : .

? b

v 1 . (A.KoAhiI‘)

B Deputy Secretary to the Govt.of India

i Distribution ' ‘

< | -

n | Te Chief Hydrogeologlist, Central Ground Water Board,
% L Jamagar House, New Delhi, . '
Voo - | . |
' 2e Pay & Accounts Officer, Central Ground Water Board,
NH-IV, Faridabad. | _
| 3¢ Sr.administrative Officer, Central Ground Water
Board, NH-IV, Faridabad.
| %+  Chief Engineer, Central Ground Water Board,
j Jamagar House, New Delhi, '
i 5. Director, Remote Sensing Application Centre,
B-19, Sector - A, Mahanagar, Lucknow (U.P.).
- < shri Hira Singh, C/o Director, Remote Sensing
) \/ Application Centre up, Lucknov?v.- ~ _

4 X" | 7. The secretary, Department of Science & Technology,
| Government of U,P., Sachivalaya Bhavan, Lucknow,
8. |
|



| | - .
]
«® - ) ’

IN THE CENTRAL ADMINI SIRATIVE TRIBUN AL ALLAHABAD CIRCUIT

BENCH LUCKN CW

Hira Singh aged about 45 years,

$/0 Late Sri Raghurai Singh

R/0 524/25 Lala Suraj Bali Marg,

New Hyderabad Lucknow es e Applicant

%\ ' versus

1. Central Ground Water Board
Govt of India, NH IV Faridabad
Haryana, & Jam Nagar House,
1, Man Singh Road, New Pelhi
e ! through Chied Hydrogeologi st & Member

- | ~ 2. Central Ground Water Board
Ministry of Nater Regources
Govt of India

Krishi Bhawan, New Delhi

( Secy.
<L - . through Chairman and DeputY/(S W)

. : : to Govt of India
T ' “ eee Respondents

APPLLCATION UNDER SECTIARY
OF IEMESSSEG! ACT

The applicant states as under :

1. That after the acceptance of the applicant's

resignation from the post of Sr. Geophysicist, Ceatral

Ground Water Board and being relieved from service
on March 14, 1987 agpplicant left the country on !

5 April 23, 1987 and came back to India on 14th |

" £ h
’ ¢¢€u§”2j~ March 1988. : : |
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That before leaving the country applicant sought legal
notice and was told that the period of limitation
for seeking redress is three years and as such action

may be taken when the applicant returns in about a year.

3. That due to aforesaid legal advice appiicant was under

[

the impression that the period for redress of

grievances is 3 vears but on 31,5.88 his present

ﬁ?

- lawyer told the applicant that under the
Administrative Tribunals Act 1985 the period of
‘%\ limitation for seeking redress is only one year and not

3 vearse.

4. That because of wrong legal advise the filing of the

present petition has been delayed which isS excusable.

5. That in, the aforesaid circumstances it is expedient in
the intere.st of justice that the delay if any in filing
}ﬁ : the claim petition may be condoned otherwise the
_«,_)/

applicant will suffer irreparable lo0ss and injury,

Wherefore it is fespectfully prayedthat delay
in filing the present petition may kindly be condoned and

~~ such other orders as are deemed just and proper be also

passed.
-%{kﬂ["’” lm;/’é
Advorate .
LUCKNOWN: DATED Counsel for gpplicant

JUNE,4& 1988
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o My, ’
Y- Mi-ma’a . . H 1
ety .

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHA 3AD CIQGJI'I‘

BENC H LUCKNOW

& 1088

4 A@VIT'
;‘ -HIGHAM;“

Hira Singh ’ . see s Ayplicant

vs

'Central Ground Watér Board & another ... Respondents

w

I, Hirg Singh, /0 Late Sri Raghurai Slngh
aged about 45 years, R/0 524/25 Lala Buraj Bali Marg,

New Hyderaoad, Lucknow, do hereby solemnly affirm as‘

undesr ¢

1+ That the deponent is applican€ in the above noted
case andis well versed with the facts depOsed hereafter.

L A

v

2. That contents of paras | to &

of the accompanying application are true to my knowledge.

LUCKN OW:»-DATED 4$Ey»w9 . DEPONE gj :
Jwne s~ 1988

VERIFICATT ON

. L the above named deponent do hereby verify,
that the contents-of paras 1 & 2 of thls affidavit are

tree to my kn0w1edge.

ENT

1.

A ' : -
I idorlh He ditpedd W s Ameid Legous
Lo et el e T
‘\—(N\a‘f ruw -4
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Chiot Emginses & Membet

Gevernne' 1 of Inciz,
Cer otenl Lo IRV PR -1 Board,

Migioty oF Wihgaldd & Powel,
FAdIUABAY {Haryane)

’Uﬁion of Indis & dthers /

BEFCRE THE CEN1>RAL‘mmu.smmr-vs TRIBUNAL, CIRCUIT BENCH

LUCKNOW
Qihe NO. 47 of 1988 (L)

Shri Hira Singh sse Applicant

Versus

+es Opp. Parties

COUNTER.AFEIDAVIT N BEHALF OF THE OPPOSITE PARTIES.

I ]

I, S«Ks Das aged about 57 yeafs son of’

late Shri Hemantj Kumar do hereby solemnly affimm and

state on oath as under:i-

1. That the deponent is posted aé Chief Engineer and

Member, Central Ground Water Board in the of fice of the

_ opposite party Noe. 2 and-he hgas read ahd understood the

contents of the application as well as the factg deposed

to herein under in reply the/gof.

2. That in reply to ”he contents of Paragraphs

-1 to 4 of the application needs no commentg,

3. That in reply to the contents of Paragraph 5
of the app11c~tlon it is submitted that the petltlon
filed by the aop11Cnnt ls time barred as it has been

filed after a lapse of more than j year and under ‘

“Section 21 of the Administrative Tribunal’s Act, 1985,

this is lisble to be dismissed on thig ground only.

L

Ny
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4,  That in reply to the contents of paragraph 6 of the
application, it is submltued that bhe spplicant entered
into Government servicé in ‘the Geological Survey of India on
7th May, 1966 in the post of A551stant beOphyg1c1ct. Thereaf te:
on being selecteéu by the UsP.S.Cs t the applicant was

appointed in the post of Senior Geophysicist in the

Central Ground Water Boatd with effect_frmn 11th May,

| 1978, whlch is being filed as Annexure~1 with this

counter affidavit. "The applicant was holding a quasi-

“pemmanent status in the Central Ground Water Board on 3lst

Octoger, 1984 when he was relieved from the Department
consequent upon his séleciion in the post of Scientist
SE in'Hemote Sensing Application Centre, Goverrment of
Uttar Pradesh. He being a Quasi-pemanent, his lien was

retained in Central Ground Water Board for a period of two

‘years. with effect from 1-1-1984.

Since the applicant was holding a quasi-permanent

etstus in the Geological Survey of India before his

appointmént in the Central Ground Water Board; he is entitlec
to the counting of entire service rendered by him in

Geological Survey of India for all service benefits. The

‘applicant had,Opted‘to continue with the Remote Sensing

Application ngtré, Govermment of Uttar Pradesh and
accordingly the leave and pension‘contribution amounting
to R3.10,288/- have been received by fhe~Central Ground
Water Board and the Remalning anount of Rg.7,833/~ is yet

to be recelved on the sald accounts from tha Remote

| nenslng Application Centre. In- regard to the applicant's
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Chisé Engineet & ?fam%e;
Governmert ef Incia.

Ce tel (:HGL'G Yvulo! "nifﬁ
Mw.\,m‘nwn)-a rowe
FaRiuABAL (Haryeiv)

23 3 %3
contention that he has CUmpleted 20 years of service on

7th May, 1986 and in order to seek voluntary retirement,

he gave"three months notice 1O the QOpposite parby NO» 1,

it is gubmitted that as per 1nvtructlons ayallab¢e

in the DepartWOnt of Persunnel and Admlnlstrative Refoms
0.1.N0.25013/ 7/ TT-Estt (A} dated 26th August, 1977 |

and o,m.m.25013/3/79,—'&5% (A) dated 28=T=T9. A cOPY of
the abové>létter is being annexed as Annexure-I1 10 this
coﬁnter affidaVit; The scheme of voluntary retirement on
completion of 20 years qUallLylﬂg service is not applicable

+o those Govi. servents on deputation to Autononous Bodies,

¢ public Sector Undertaking‘s, stc. who propose 1o get

sbgorbed in the Autonomous Bodieé/Public sector Undertakings.
etc. From the notice of the voluntary retlraneni received

fprom the applicent, it 1s clear that he intended te get

himself absozbed in the Remote Sensing Application Centre, U

and with thls 1ntentlon only he gave a\notice for voluntary
cetirement. A CODY of the notlce ig being filed as Annéexure-
to this counteruaffldav1t. Thus as per 1ngtrucLlons of
Department. of Personnel and fralnlng, referred to above, his
request for voluntary retirement could not be acceded to.
Under the instructlons (annexure-II) available regarding the
voluntary retirement after completing ?O>years of service
applicable to the Centrﬂl Goverrmment Servants before a

Govt. servant glves notice of voluntary retirement, he
should satlsfy himself by means of a reference to the
appropriate administrative authority that he has in fact
canpleted 20 years of service whlch m gy cualify for pension

*

This has also© to be looked into with reference to

the ingtructiors available on the. subject relating to



to_revertfback to the parent Departmeht/OffiCe within

a period of ‘two years, they may. be taken back in the
pParent Department/Officé provided post held by him
prior to hig joining his new Deptt./Office continues to
exist. In any Case_a? tﬁe end of two Years from the
date of releqse from the parent Degartnent/ﬁffice, such
‘Govt.. seryantrwill havé,to-resign fran the parent
Departﬁent/Office if revérsioh does not take place.
Theré are'no instructiong available on the subjéct
about termingation of lien on expiry of two years as the

resignation submitted by such Govt.-gérvants; who

" does not revert ang acceptance 0f such resignation by

the Govt. will éutomatically lead fo Cegsation of lien and would

~enable such Govt. servants to get absorbed in the borrowing

Department/Office. Also the' spirit of Rules regarding

~retention of lien is that a lien of 3 Govt. servant on g3

post may under no circumstance be" terminateg evén with hig
'cbnsent'if the result will be to leave him without a -
lien from 3 sugpended lien upon a permanent post. Thus

,the rules on refention applies only so long as the Govt.

servant remains in Govt. service. Obtaining of consent of the




i

of Engieer & Member

granert of Indis, N
o) Giouns Whetél Board,

ry of frrigation & ?mﬂﬂ,
il

AiashD (Heryane) f

Govt.

25 3
Government se%vgnt to the temination of lien ls
Necessary in certaln c1rcumstances where the HOVt

seérvant is to be confirmed in another post under

Government. Such consent is not Necessary in cases

where it isg Proposed to sbsorb him in nonugovernnent

service would be to ask the Govt. servant concerneg to

resign his appointment under the Govt. with effect from

the date of such permanent absorption ang the lien will

stand autanatlcally termingted with the Ceasation of

service. Ip the instant'case, the applicant hag

opted to continye with R.5.4.C., an Autoncmousg Institution

under the Government of U.P. No doubt he had completed

20 years of service in bis career but in view of the

orders regarding retention of lien, etc, referred to above ang

since the scheme of voluntary retirement being not

e to

applicable to those Govt, servants who Propos
ppLic I

9et absorbed in autonomousg Bodles/Publlc Sector

Undertaking, etc. his recuest for seeking voluntap ry

retirement after having conpleted 20 years of -qualifying

service Has No justification angd annot be acceeded to.

In regafd to the contention of the applicant

that no action was tgken on the applicant's notice for

voluntary retirement, iﬁ may be mentioneg that the

original notice dated'23rd July, 1986 of the applicant
was not received by the Cadre Contro¢llng Authority.

A copy of the nOtlce Was Called for from the applicant
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whlch was received by the Government during the later
part of December, 1986 and immediately thereafter the
case was exdnined. Before, however, the outcome of
the examination of his request for voluntary retire-
ment could be conveyed, to the applicant, he submitted
his resignation vide hig letter dated 20-1~1987 from

the post,df Sr. Geophysicist in the C.G.W.B. A copy of

the above letter is being annexed as Annexure-V to this

counter affidavit.

In reaard to appllccnt‘s charge that the

‘applicant was advised to tender re51gnaulon by taklng

, advantage of his having received the foreign assigmment from

world Health Organisation, 1t may be mentioned here
that the charge levelled by him is baseless and unfounded
and have no grounds. It is denied as he himself-had

submitted his resignation.

When the gpplicant earlier requested for

voluntary retirement vide his letter dated 23rd July
1986,vhe di@ not mention therein of his having received
the appointment of foreign assignment. 'Neither, the Govt.
of India had at any time been informed either’by\the‘
applicant or by the Remote Sensing Application Centre

as to through whom he hgd applied for a foreign a551qnmeht
under the World Health Organlsatlon. Under the instructions/

rules aVallable on the subject, since the gpplicant was

~holding -a lien in the C.G.W.B., by wvirtue of his

deputation to the Remote Sensing Application Centre, all
R ]
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the correspondénce for outside employment including
foreign assigmnénts under World Bodles were requifed
to be routed through the Govt_.-_:;q'f India i.e. the C.G.W.B.
and the Ministry of Water Resources who were the
.cadre controlling authority .in respect of- the category
of post the appliCaht Was holding.‘ As such, the respondefts
No. 1 53@,2 do_notrcaﬁeminto the picture ih s0 far as His havir
received the . appointment for foreign assigmment under W;H.O,
! 1s concerned. In so far as the applicants statement that |
; - the services of the-petitidner Cane to an end on the
expiry of the notice period of three months in QOctober
1986 and he be deemed to have retired voluntarily from
service is concerned, as stated in earlier paragraphs,

since the scheme for volunLquly retirement after completion

of 20 vears service is not applicable to those Govi. gervants
who propose to get themselves absorbed in Public Sector
f Under taxlngs/Autonomous Bodies, the raquest of the
applicant for voluntary retirement cannot be agreed to. The
charge lOveLled by the gpplicant that he was forced to
f ' resign is basmlwss, has no substance and is denied. The
j correct picture 1s_that the_appllcant did not want to

: loose the foreign assigmment received by him at an cost,

‘cﬁgme%f&%WWﬂ for which he had never been sponsored by the Minigtry of
Dy erwerd o dreta, . : . ' . : . .
Ej‘: ‘I".\‘u'j"ﬂ Victut Poeid, Water Re SQUI'CQS~ He himself. had submitted the reglgnatlon
Nonsty of e STRGR ‘ | C . . .
rmuwuquumﬂ&wi‘ {(Annexure-V) from.the post, on which he was holding a lien, in

the C’tGJ‘&MoB’ .

From the above, 1t would thus be seen that not

only the chiarges levelled by the applicant against the

Union of Indias ere baseless, without any sound logic
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but also the applicant bad acted in contravention of the

instruttions/rules available on the subject by actepting

the foreign assignment withoyt being SPonsored by the

v Goverment of Ingis while he Was in Govermment service,

5. - That in reply to the Contents of Para 7(3)
of the application, it 1s submitteq that since the applicant

did not complete 20 Years of service qualifying for bengion,

etcs purpoge, he‘is_not eligible for consideration for
voluntary retirenent.

6. That in reply to the contents of gup Para (b}
of Paragraph 7 of the-application it ig submitteq

that the applicanf Was not @iigible fbf voluntary reti
and he did not Tevert to hig pParent Department in the C.G..B.

after completion of the lien period of two Year, he being

holding the Wasi=permanent POst, he hgg Tesigned of his

Wn which had been accpeted and which had Superseeding

gffect aq per instructians/rul@s'available on the subject.
A copy of the instruction_is being fileg as Annexure=yI

to thisg counter‘affidavit.

\ 7. That in Teply to the contents of gyup para (c) ,

! L ! o .

/ ‘5"}7 . of Para 7 of the application, it s submitteg that since
aai;:;éQ;Mv  he has rTesigned of his own he is not entitled for any

nent of {ngia.
Greurd Water tuard,
out Hgetian & Pemgy,

pensionary benefits as sought for by the appiicant.‘
o {rtaryors] ; | Thus the reliefs S0U ght ih Paragraphs ,,

b and ¢ above
are baseless gng have no grounds.

8. That in reply to the contents of Praragraphs

8£§@FVI@~®Dd 11 needsg No commentg.,
«v %‘» i ‘\\\ . )

A

| :
%(;'W ) . % § % L 57 ){

. . ‘ ! v
3 ) , {’//J?
n 1: _ Lhea! Engineer & Pramber
/ T ONE PP et of N1,
\% ' DEPONI:&:E”\V{:, Grourd Wa:cn Bogrd
1988. :

TRV U gaign g Fowgy,
L INEYY ¥ ikl hang) —




9
VERIFI CAIION

I, the“deponent abéve-named do hereby verify that

the contents of paragrapks” ¢  to /- are true to my
Lig, : N - 67 ~
aﬁ&E?;%eQ persqnal knowledge wh;le‘uhose of paras t; to are
& : : . :
wazr*&af “believed by me to be true on the basis of records and those

of paragraphs _ %o f//, are also believed by me to

e

) | } : . : /-
v : |

be true on-the basis of legal advice.

Coiof Engineer & Wember
£ tument of India,
U Ground Water Board,

ity of Irrigatisn & Fawsr
te- dUARAD (Herpans) a

I 1dent1fy the deoone(//ﬁho has signed before me.

ADVOGATE

ADDL., STANDINZ” COUNCI L CENTRAL GOVT.

~solemnly affirmed before me on

ot ~am/pm by the deponent who is ldentified by

hrl V.K. Chaudhari, Advocate, hlgh Court, Lucknow uench.

/ﬂ

/

_ , I have satisfied mysylf by exanlnlng the deponent that
A . -

hg,understéndo the conten s of this gffldav1t whlch have

been read over and eleélned to him by me.
Y

*UPADHYAY A% : R



(TO BE PUBLISHED It PakT 1 SECT

To ‘

A nEXURE —-T
\’\\Lf Awpexuhl —=
IbN2 OF THE GAZETI'E)OE INDIA)
| W

No.7-11/77-MI(A) N\
' GGVERNMENT OF INDIA (&
MINISTRY OF -AGRT & TRRIGATION
 (Deptt. of Agriculture )

| New Delhi,the 3rd June,1978.
NOTIFICATION - S

The President is pleased to appoint Shri
Hira Singh as Senlor Ge ophysicist in the Central
Ground Water Board, a subordinate office of the
Ministry of Agricuiture and Irrigation(Department of
hAgriculture), on a temporary padis with effect from
the forenoon of 1ith May,1978 and untill further orders.

sd/- |
. ( BK. SAHA ) o
Deputy Secretary to the Govi. of India., ™

The Manager, :
Governmerit of India Press, A
Faridsbad(Haryana) vith a copy of Hindi Version.
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L8k R ?“AENT GR CUFDELffﬂﬁ OF 2%YEARS' QUALZFYIEG SERVICE

f‘%? M any time after a Government gervent hes urs;glr‘ e b
twm'@z v yearg' qua‘lif‘ymg service, he mey, by giving notize of not
ene fﬁm three months in wﬁﬁng tc» the a;ppcim@_ng authority,

: wmm Lrowm s'»‘fw%%

(2} . The noti ce of voluntary retirement given wnder svb-rule
(4} en=il reguire eccephance by the sppointing sutheritys .
od that wpere Yhe sppeinting euthority does not r¢fuge
%o grm@ ’“fi permission for retirement before the expiry of the
period specified in the said notice, the relirement chall becoma
e¢ffective from ‘é;he date of emiry o§' the seaid pemom

(3) Deleted.

- (38)(a) - A Government servent mfe?zxd t@ ixn @ubmmiei a) nay
‘ . meke a requast in m%..ing to -the asppointing au%‘nom
.. 7ity to accept notice of woluntery retirement of
E 55 than Uhree months glving ressons thereforg

- (b) On receipt of & reque-st mder,clau&em)gtm approint:
"ing authority subject to the provisions of suberule
% may consider such request for the curiailment
he period of notice of three months on merits
and if 4t is satisfied that the curtailment of the
period of notice will not cause any administrative
- inconvenience, the appointing euthority mayrelax the
- requirement of notice of three months ¢n the ean;litif
that the Government servant shall not apply for
commutation of a part of his pension before the
expiry of the period of notice of %hree mem,hs@

(%) . & Government servan‘a, vho has elected %o retire vndsr

 this rvle and has given the necessary notice %o that effect to

the appointing authority, shall be precluded from withdraving his
notice except with the spscific approval of svch sutho=r i"ﬁ;w

Provided that the reguest for withdrawel shall be mags bef ore

the gntended date of his retirement:

(5) The.pension medheathucumaretirement gmi;uity of the
Governmnt servant retiring under this rule shall be based cn the
emoluments as defined under Rules 33 aand 31¢- end the im**mw not
exceeding five years in his’qualifyine service shall nfu 9;\"" i
him to any notional fixation of pay fi.r purposes of g&l: T g
pension and gratuity. _ _

(6). This rule shall rzo'c apply %o a Gowemmant &¢ et ¥oe
(a) mtires mder Rule 29,01‘ | | |
(b) retires frcm Government aﬁrivce for bamg ¥

permanetly in an aubtonomeig body or & publis

underteking *to which he is em dspubaticn i v 1 oo
of seeking voluntary retire ent. -

) :
e C.60
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EXPLARKTION - For the purpose of this rule the expression
"Appointing authority" shall mean the authority which 'ls competent
to make appointments to the service or post from which the
Government servant seeks voluntary retirement.

GOVEXNMENT OF INDIA'S DECISIUNS

(1) Ihstructidns refarding voluntary retirement.- The

j following instructions will regulate the voluntary retirement of

Central Government servantsg:-

(1) If a Government servant retires under the scheme
of voluntary retirement while he is on leave not
due, without retumingto duty, the retirément shall
take effect from the date of commencement of the
legve not due and the leave salary paid in respect

. such leave not due shall bé recovered as provided
' in Rule 31 of the C.C.S.(Leave) Rules,1972.

(11) Before a Government servant f£ives notice of
voluntary retirement with reference to these inst-
-ructions, he should satisfy himself by means of a
reference to theavoropriate administrative

, authority that he has, in_fact, completed Ywenty
3} ‘yearg' service qualifying pension.

NOTE~ In order to ensure the correctness of the length of
qualifying service for pension under the new scheme, it has been
declded that the instructions contained in Decisionl1) in Appendix
10 should be followed. : | .

: | | . LN
(111) & notice of voluntary retirement given efte
~completion of twenty years' qualifying service will
require acceptance by the appointing authoripy 1if
‘the date of retirement on hhe expiry of the notice
would be earlier than the date on which the
Government servant concerned could have retired
voluntarily under the existing rules applicable to .
him(e.gs,F.R. 56(%k", .Rules 48 of ‘the Pension Bules,
Article 459(i) of C.S.Rs. or any other similar

oo

% ‘ rule). Such acceptance may be generally given in

all casesg except those (a) in which  disciplinary

- M proceedings are pending or contemplated against

the Government servant concerned for the dimposition
of a major penalty and the disciplinary authority,
having regard to the circumstances of the case,is
of the view that the imposition of the penalty of
‘removal or dismissal from seryice would be warranted
in the cese,or (b) in vhich prosecution is contempla~-
ted or may have been lannched.in"a Court of Law
against the Govemment servant concerned. If it is
; ‘provosed to accept the notice of voluntery retirement
: even In such cases, avproval of the Minister-in-
charge should be obtained in regard to Group'Atl and
Group'B' Government servants and thatof the Head of

-0-030'



(¢.I. éDept.cf Personnel & AoRe,0.N0,25013/7/77-Estt (A

below Rule 40(7),C.C.S.(Leave)Rules, ?72,Svwamy's Campilation.’

- 3=

the Department in the cases of Group'C' ad
Group'D' Government servants. Even vhere the
notice of voluntary retirement given by a Govern-
ment servant requires acceptence by the appolnting
authority, the Government servant giving notice
may presume acceptance and the retirement shall

be effectivein terms of the notice unless the
competent esuthority issues an order to the
contrary before the expiry of the period of notice:

(iv) The pension will be subject to the provisions of
Rules 8 and 9 of these Rules. :

(v) The scheme of voluntary retirement under these -
‘orders will not apply to those who retire voluntary
under the provisions of Rule 29 of the C.C.S.
(Pension)Rules, 1972,

(vi) The scheme of voluntery retirement under these
~orders will also not apply to those Governmesnt
servants on deputation to autonomous bodies/

. public sector undertakings, etc., ﬂﬁmﬂ
‘get gl | e ongnaus bodies/public .

undertakings, etc. The absorption of Government
servants on éeputation to public undertakings/
autonomous bodies, etc., in such autonomous
bodies/underteking,etc. and the grant of retirement
benefits to them in respect of their servi e under
Government will continue to be governed by the
gseparate set of instruc tions issued by the
Ministry of Finance in this regard. ' _

(vii) A Government servant giving notice of voluntary
retirement may also apply, before the expiry of
the notice, for the leave standing to his eredit
which may be granted to him to run concurrently
with the period of notice. The period of leave, if
any, extending beyond the date of retiremen on
‘expiry of notice but not extending beyond the date
-of wvhich the Government servant should have retireé
on attaining the age of superannuation, may be :
"allowed as terminal -leave &s per Rule 39(6}5 of the

. C.C.8.(Leave)Rules,1972. The legve salary far
such terminal leave shall be payable in accordance
with the provisions € theg paragraph 5 of Minis-
try of Finance(Department of Bxpenditure)O.M.No.
16¢1)-EIV/(A)/76,da-ted the 2uth Decamber{l%??.

orge ’
the 26th August,1977 and 0.M.N0.25013/3/79-Estt.(A),datea vne

28th July,1979.) N ~

CLARJFICATION.. It is hereby clarified that Government servant who
retire voluntarily are entitled to the grant of terminsl leave

under Rule 39(6) of the C.C.S.(Leave)Rules,1972 and =are alsc enti-:
tled to leave salary in lump sum ac & one time saitlement under
para,5(1)of 0.M.,N0,16(1)-EIV(A)/76,Cated 24.12.76(See fovimote

(GoToM.F.,0.M. N 0P, 14025/1/7¢ -EIV(A) ,dated fhe 30t ¥ev,

1978.) /(Z/ .
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KEHL. ¢ SERSING APPLICATIONS CENTRE, UTTAR PRADESH e b0 Buctr A

"Mohsnegar. LUCKNOW-228 008

NO: RSACH ' feate ..,.ne.c...1.\l‘.‘,....19ee
Dated

To )
' The Chief Hydrogeologist & Member,

Central Ground Water BO&Ta,
N.H. IV, FARLDABAD

Subs Notice for voluntary retirement from Government
of India service.

Reft Your letter No, 3-502/78=CH-Estt., dated 1/12/l§86.
'sir,

With reference to your letter cited above, I am

1 . . .
enclosing herewith a copy ofmy letter dated 23rd July 1986

addressed to :
AppL i you'and sent through the Direct '
pplications Centre, U,p Or, Remote S&nsing

Yours faithfully,

N ?M-\,
)

(HIRA ‘st
. ) Scientist 'gpt
opy to the Dir ' |
ec
v+ Lucknow for 1 tor, Remote Sensing Applicati
information ang necessary . 1ons Centre,
action,

U.P

] ' -

(HIRA SING—])
-~ SCIENTIST 'SE!



Geophysical Exploration Division
132 Civil Lines, : .

Jhansi = 284901

NOt HS/CGWB/Ret/36/1
Dated 23,7.1986

To
The Chief Hydrogeologist & Member,
Central G®ound Water Board,
NH IV, Faridabad (Haryana),
121 001 - o
Through ¢ The Director, R.S.A.C, U,P,
Sir,

. I was working as Senior Geophysicist in C.G.W.B, S.R. Hyderabad
and was relieved from there on 31-10-1984 A/N to join Remote Sensing
Applications Centre, Uttar Pradesh as Scientist 'SE' with permission to
retain lien for a period of two years in C.G.W.B. Having better working
conditions, striving to find solgtion to more challenging problems and
getting greater job satisfaction here, I opt to continue with the
Remote Sensing Applications Centre, Uttar Pradesh, which is an autonomous
institution under the Department of Science & Environment, Government
of Uttar Pradesh,

Now that I have also completed 20 vears of service with the
Spvernment of India (having started my career as Assistant Geophysicist
with the Geological Survey of India - joining date - 7.5.66, getting
quasi-permanency declared by G.S.I. as Assistant Geophysicist, promoted
as Geophysicist (Jr) there and shifting to C.G.W.B, as Senior
Geophysicist on 11,5.78 with entire service of G,S.I. transferred to
Board and getting quasi-pemmanency declared here also as Sr.GeOphysicisg)
I wish to take voluntary retirement from the Government of India service.
So I may kindly be given gratuity, pensionary and other terminal benefits
and permitted to take voluntary retirement on completion of lien period.

Yours faithfully,

s
(Hira -Sl( )

. Scientist - 'SE!

+(
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(2)  Retention of lien in parent department in the case of
Government Servants getting employed in ‘other dpwtrent-s.- The
‘question as to what procedure should be followed in respect of

. Government servants vorking in a garticular Department/0ffice who

& apply in response.to advertisements or. circulars inviting applicatlior
-g for posts in ether Central Govérnment Departments/Offices has beer
under consideration for some time past. It has been decided that .
the following procedure -should b followdd- in respect of such °
Government servantss- : R

Mavyy

(1) The applications may be forwarded in accordance
" with the instructions contained in this Office
. Memorandapi (not printed) irrespective of whether
the post applied B6r in the other Devartment/.
Office is permanent or temporary.

(2) In the case of permanent Government servants thei-r

' 1ien may be retained in the parent department/
office fer a period ‘of two years. Theyshould
either revert to the parent department/office
within that period or resign from the parent.
department/office at the end of that period. An

. undertaking o abide by these conditions may be

taken from them at the time of forwarding the
applications to other Departments/Offices.

(3) In the case of quasi-permanent Government servants
who wigh to revert to the parent departmment/
Office within a period of two years, they may
be taken back in the parent Department/Office,

~ provided the posts held by them prior -to their
Joining the new Department/0ffice continue to
exist. In any case, at the end of two years from
the date of release from the parent Departmen-t/
office, If reversion does not take place. An . .
underteking to abide by those conditions may be.

, : ' taken from them at the time of forwarding the
e - applications. -~ = . .

N , (4) As for temporgry employees, they should as a *

vy ' matter of rule be asked to resign from the parent
Department/Office at the time of release from the
parent Department/Office. - An undertaking to the
effect sthat they will resign from .the parent _
Department/0ffice in the event of their sélection
and appointment to the -post applied for may be
taken from them at the time of forwarding the
applications. :

(¢) In exceptional cases where it would tgke -some
time for the other Department/Office to confirm
such Government servants dwe to the dslay in
‘converting temporary posts into permanent ones,
or dus to some other administrative reasons, the

s - . permanent Government servants may be permitied
. \ \;L(/ ' to retain their lien in khe parent Department/Off-
/. - 4ce for one more year. While granting such

permission, a fresh underteking similar to the
one indicated in sub-para.(2) above vm;.y be teken
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from the permenent Government eervants by the ‘
parent Department/Office. A simiiar treatment may ve *

accordedd to

the quasi-permanent empboyees on their

giving an undertaking similar to the one indicated in

sub-para.(3)

(6) During the pe

above. |
riod of two years referred to in clauses("

(2) and (3) above, the pay of the officer in theex-cad-

re post will

be subjeet to the limits prescribed in

M.FNoF10(24)-B.IT1/60, dated the 9th March,196%,.
(Appx.5 in this compilation), in case where the

minimum of th

e scale of pay of ghe new post 1isg

substantially in excess of hisg grade pay in the

parent Depart
issued from ¢
will be admis

Stenographers Service/Cen
practice hitherto followe

ment and such other orders as may be
ime to time. ' No deputation allowance
sible in any case.

tral Seeretariat Clerical Service will

also be governed by these instructions in supersession of the

d in respect of them,

(G.I,,M.H.A, 0.MN0,60/37/63-Ests (4),dated the 4th Juy,

5 196%).

CLARIFICATION.- A question has been raised as to whether in the
case of temporary Government servant who applies for a post
occurring in the same Department/Office which is to be filled

on the basis of direet re
that, in the event of his

selection to the post he will resign

from the post held by him, is to be obtained or not., It is
clarified that the instructions contained above apply in all
cases, i.e. &f a quasi-permanent Government servant applies for

a post, occurring whether

in other department or the same depart-

ment, recruitment to which is made on direct recruitment basis,
he will be allowed to come back to his poos hosg by him earlier
within a period of two years, provided the post exists. In the
case of temporary Government servant, he should invariably be &z

.a@kefl to resign from the

post held by him at the time of

release from thet post in the event of his selection and
appointment to the post applied for. An undertaking to this
effect may be taken from him a-t the time of forwarding his

aoplication.

(G.I.,M.H.A.,(Deptt.of Persomnel & A.R4)0MNG 28015/2/80- ‘

Estt.(C), dated the 22nd July, 1980.)
Para.1(6) above orovides that during the period of eeten-

V

tion of lien for two or three years in the parent Department

the vay of the officer in

the ex-cadre post will be fixed in th e

pay scale of that post and will be subject to the limits 6Ereigcribe‘:‘

in M.F. ,O.M No.JF. 10(2“‘)"E

J1I1/60, dated tre 9th March,19

cases where the minimum of the scale of pay of the new pos% is
substantially in excess of the grade pay drawn by the person
concerned in the parent Department. The effect of the aforesaid

/T/Qiti | ese3e
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O.Ms ig that the pay of the officer in the nev post has in most
of the cases to be fixed at a figure below theminimum of the
pay scale of the new post under F.R.35 subject to the limits
laid down in the O.M. referred to above. question has been
raised whether the restriction of pay imposed in terms of
para.1(6) should apoly in a case where & pernanent Central Govt.
Governmeént servant is apoointed to an ex-cadre post on the
basis of his selection in an open competition on the
recomnenfisbions of the Unibn Public Service Commission.

2 After careful consideration of the cage and having
regard to the faet tht restriction of pay of a Govemment
servant vis-a-vis an outsider who is allowed to dravw pay in
the scale of pay of the post, gives rise to an anomalous
position in that the persons selected in an open competdtton
are treated differently, it has been decided that in such
cases where Government servents are siected for appointment
to ex-cadre posts on the basis of their own application in
an open competition through the Union Public Service Commi -
ssion, they will be allowed to draw pay in the scale of the
post without applying the restriction laid down in the M.F.,
O.M. dated the 9th March,1964.

~, (G.I.,C.5.(Department of Pérsonnel), DMNo.8/10/72-
Bstt.(C), dated the 8th Novembbr y1972). .

-
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No.40/CH/CGWB/ND/87- 41 3
Govermment of India,
Central Ground Water Board,
Ministry of Water Resources,

Jamnagar House,
Mansingh Road,
New Delhi, the 20th January,1987.

The Chairman,

Central Ground Water Board,
Ministry of Water Resources,
Krishi Bhawan,

New Delhi.

Sir, |

Please find enclosed a letter from Shri Hira Singh,
Senior Geophysicist ,CGWB tendering his resignation from the
Central Ground Water Board for needful at your end. Shri Hira
Singh has requested for early acceptance of his request,

Encl: as above. Chief Hydrogeologist & Member

Lt

DO

w5
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No. dMs]cawe] ask |86 14,

Remote Sensing applications Centre UP
Geophysical exploration Division
132 Civil Lines

Jhansi 284001

Batwl Camp New Delhi
SR : : ) Dated: 20.1.87

[N

To

The Chief Hydrogeologiet & Member

Central Ground Water Board

NH. IV Faridgbad.

Sub: Resignation from Central Ground Water Board.

Ref: 1) Your letter No.3-502/78-CH.Estt. dated 23,10.84

ii) Letter No.2I1/HS/78/Adm/Vol.II dated 31.10.84 of Director, CGWB, SR.

Sir,

I was released on 31.10.84 A/N vide letters under refeence to

. +

Fjoin Rem’ote Sensing Applications Centre UP as Scintist -SE retaining a lien for a
period of two years. in CGWB. Now that the lien period is over and I want to

_continue with the Remote Sensing, Applications Centre UP, T hereby tender

my resignation from my services in Central fround Water Board. It is requested

‘;, ~that the resignation frum the Board may kindly be accepted.
b o8 . ) 4

Yours faithfully,

A éitj;b.\.gﬂ
( HIRA SINGH )
Scientist SE.. -

Copy for kind information to: -

1) The Dy.Secretary (GW) to the Govt. o f India, Ministry of Water Resources

Krishi Bhavan,New Delhi with the request that needful may kindly be done to accept m}
resignation at an early data .

2) The Director, RSAC , UP Lucknow.

e

' -

( HIRA SINGH )
SCIENTIST S.E.

C

e Y
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, Govement of Indin
vinistry of Hoter Nosources

new Delli, boted the 3rd lorchy1967.

To

ine cuiel ! y(’ro,eologiet,
central cround water me,

pew I edhl.

subds nesignvuon of stri lilra singh, Henior
. Geephy. nm:;mn ral ground wWuter Roarde

S4ry

r'gcfcted to refer to your letter Ro 40/
cn/"ruﬂ/m?m dated 27th January,1987, on on the
gubject me mentioned srove antt to convey the approval of
tre president to tre acceptance of recignation of srri
pire Singh froa b the post of senior Geo, {si.cist in the
Central Ground vater Bonrd, vith immeciate efiecte -

It may he conﬁmed that no dues ore cutstanding
agni.n'"t Sbri Hira singb.

'l‘he ch-srge relinguishnent report of shri

pdra § ﬁ be furnisled ut the ourlies to encble
this M iry 0 1ssue otmal order. “~

Yours faithfully,

: DL)K cl‘l’IC..R 3
Copy tos 4

1. The PaY & Accounts offi.cer, cewrg Faridebad.
2, Guard File. | '

30 D.0. Ie - o @\ﬁ’/‘

| uﬂl{ BASAY) .
/,ow‘) DESK OF:ICER
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Cowessp LY

_ o : . No, 35-152/78-aw
. - Government of India
Ministry of water Resources

New Delhi, March 13, 1087,

OFFICE MEMORANDUM
o |
Hira Singh, Scientist Sg -
Remote Sensing Application Centre, Lucknow as

“ o . aNH,0, Short-term consultant to Indonesia A
L, for a period of -eight months from December, 1986,

Subject:-l Assignment of Shri

~ -The undersigned is directed to refer to the

() Miniétxﬁr ‘of Urban Developmentts O.M No, M-11018/3/86-PHE
'Mb (- dated the 12th March 1987 on the subject mentioned above
. and to say that Shri Hira Sin

gh has since tendered his
resignation from the post of Sr, Geophysicist in the
N ) " Cemtral Ground Water Board an

4 his resignation has been
accepted by the competent authority w,e.f, 4th March 1987,
(AN) ,

N PO v

Dy. s'e‘cretaw to the Govt, of India

* .
t

To .

. .
The Ministry of Urban Development L ,
Sharma, Director - Water Supply)

" (shri s.D,
“New Delhi.




- ' : IN THE CENTRAL ADM@NISTRATIVE TRIBUN AL ?ALLAHABAD CIRCUT v

‘, ' o BRNCH LUCKNOW

0.A. NO. 47 OF 1988

Hira Singh aged about 45 years

S/0 Late Sri Raghurai Singh

R/Q 524/15 Lala Suraj Bali Marg,

New Hyderabad LUCKNOW ecsessvesesesssses Applicant

VERSUS -

l- CENTRAL Ground Water: Board.
Govt. Of India
NH IV Faridabad ( Haryana) 121 001
<. & Jam Nagar House e
lﬁ‘ 1 Man Singh Road, New Delh1
' : ’ through Chief HydrogeolOglst & Member .

2- Central Ground Water Board
Ministry of Water Resources
Govt. of India,
Krishi Bhawan New Delhi
through Chariman and Deputy Secretary (GW)

of Govt. of India.
tieesesesessssnensses Respondents

APPLICATION OF CONDONATION OF DELAY IN TILING

THE REJOINDER AFFIDAVIT

Tn the = above noted case the Rejonder Affidavit
could not be filed in time inadvertantly. The same is

being filed herewith. _
It is prayed that the delay in filing the

Rejoinder Affidavit may kindly be .condoned and rejoinder
affidavit be taken on ricord & such other order as are
deemed just and proper be also passed.

-

ngysz;ﬁ misrg
Advocate
T, ucknow Dated

e 7, /4&3

Counsel for applicant

-
»
A
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL, CIRCUiT BENCH,
i ' | LUCKNOW. '

-

. 0.A. No. 47 of 1988 (L) °

Fixed for & 27.6.1989.

Hira Singh Sl «.. Applicant
Versus
.V ' Union of India and others ..+ Opposite Parties.

REJOINDER AFFIDAVIT
ON BEHALF OF THE PETITIONER TO THE COUNTER AFFIDAVIT FILED
ON BEHALF OF THE OPPOSITE PARTIES

I, Hira Singh, son of late Sri Raghurai Singh,
( aged about 46 years, resident of 524/25; Lala Suraj Bali
Marg, New Hyderabad, Lucknow, do hereby solemnly affirm

and state as under :-

1. That the deponent is the applicant in the above
noted case and is well-versed with the faéts deposed

hereinafter.

\\P 2. That the deponent has read and fully understood the
. Ve \ .

Counter Affidavit sworn by Sri S.K. Das on behalf of
55 » the opposite parties and in reply thereto states as

hereinafter follows.

That paragraphs 1 and 2 of the said Counter

Affidavit need no reply.

That in reply to paragraph 3 of the said Counter

ot




the disputes on merits.

' AN
N

Affidavit it is stated that as stated in the claim
peﬁition the deponent was misled by the wrong advice
given by the counsel to the effect that liﬁitagion
for seeking redress against the impugned order dated
5th of March, 1987, is three years and not one year

as subsequently advised by the present counsel on

-31st of May, 1988, after his return to India on 14th

of March, 1988. The depénent states that there is

good ground for condoning the limitation and deciding

4

That in reply to paragraph 4 of the said Counter
Affidavit, the averments made in paragraph 6 of the
claim petition are reiterated and those contrary

thereto are denied.

It is further stated that as admitted in the
Counter Affidavit the deponent entered inﬁo Govern=-
ment service in Geological Survey of India on 7th
of May, 1966, as Assistant Geophysicist. Thereafter
with effect from 11th of May, 1978, the‘deppnent
was appointed in the post of &enior Gedphysicist in
the Central Groﬁnd Water Bqard, where he acquired
the status of a quasi perﬁanent servant. It is
furthef admitted that on 31st of October, 1984, the
deponent was relieved from Central Ground Water

Board upon his selection in the post of Scientist

{SE' in the Remote Sensing Application Centre, Uttar

Pradesh, and being a guasi permanent employee his
lien was retained in the Central Ground Water Board

for a period of two years with effect from 1.11.1984.

It is admitted in the said Counter Affidavit
that as the deponent was holding a quasi permanent
status in the Geological Survey of India before his
appointment in the CentraliGrouna Water Board, he

is entitled to the counting;of entire service



-

o

on deputation as asserted in the Counter Affidavit,

rendered by him in the Geological Survey of India‘
for all service benefits. It wouldvthus be seen
that the period of 20 (twenty) years' serViée was
cﬁmpleted on 7th of May, 1986, when.volunfary |
retirement was sought on 23rd of‘July, 1986. The
contention in the said Counter Affidavit to the
effect that the scheme of voluntary.retiremenﬁ on
completion of 20‘(twenty).years‘ qualifying service
is ﬁét éppiicable to tﬁose Government servants on
deputa‘éidn to autonamous bodies, public sectoi
undertakings etc., who prdpoée to get absorbéd in
the autonomous bbdies/publibisector undertakings
etc. is denied and it is stated that no such
discrimination can be made. The deponent, when he
applied for_voluntarf retirement, was on deputation
to foreign service and there is no_ground,:much less
reasonable ground, for not allowing the scheme of
voluntary retirement to be applicable to the deponent
who was serving on deputatioh on foreign service.
such a provision even if it exist, is_vioiative and
discriminatory and is not légally enforceable. It
is further stated that at no time after the submiss-
ion of the letter dated 23.7.1986 seeking voluntary
retirement on completion of 20 (tWEnty) years'® -
service, any‘such intimatibn was given to the
deponent. This excuse is being put forward now.for

the first time before this Tribunal.

With regard to retention of lien of a quasi

permanent servant proceeding on foreign assignment

it is stated that the submissionsmade therein are
argumeﬁtative in nature and a complete reply thereto
can be given at tﬁe time of arguments. It is,

howéver, submitted that the lien of the deponent di

not come to an end as he was not reverted to his

-
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post in the pareht department. It is admitted in

fw\‘ o

the Counter Affidavit that there are no instructions
available about the termination of lien on the,
expiry of 2 (two) years in respect of the.eﬁployees
who are on deputation and as such the stand taken in
that regard is without any substance. No consent as
contemplated and asserted was taken from the deponent
and the deponent was well within the riéht to
exercise option of voluntary retirement on completion

of 20 (twenty) yearsf qualifying service.

6. That with regard to the averments about the notice
dated July 1986 seeking voluntary retirement it is
‘r\ stated that the same was sent through proper channel
| and advance copy thereof was sent by registered
post. This notice was given before the expiry of

two years' lien and no complaint about non-receipt
d : 7

of the same was made till 3

the despatch of letter dated 1.12.1986.

In this connection it is further stated that

the allegations that the scheme of voluntary retire-

SN

ment is not épplicable to those government servénts
proposed to get absorbed in autonoméus bedies/public
sector uﬁdertakings etc. is apart from beiﬁg-wrong

- is entirely vague and does not apply to the présent
case,particularly in view of the words "who propose
to get absorbed” mentioned therein. No such case
was contemplated when the deponent went on foreign

}k\ . - service on deputation and the said clause is not

applicable in the case of the deponent.

It is further stated that earlier to 20.7.°86
‘the deponent had not opted to continue with Remote

Sensing Application Centre. So far as the’

resignation sukmitted by the deponent is concerned,

Bt A

== the reason for submitting the same has already been
. .

!
¢
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given in paragraph 6 of the claim petition and the
};ame are reiterated. The allegations to the
contrary contained in the Counter Affidavit; under
reply, are wrong and are denied.

Regarding the allegations that the deponeﬁt
while requesting for voluntéfy fetirement vide letter
dated 23.7.1986 did not mention therein of his having
received.the foreign assi-gmment, it is stated that
even the first communication about the said assign-

ment by the W.H.0. was not received till that date.

In this connection, it is. further statéd that
‘there was no question of routing the matter to the
Government of India @rose as the appointment came

from the}W.H.O. without being applied for by the -~

-deponent. It may be mentioned here that first

communication from W.H.O. about the said assignment
asking for the deponent’s consent and the avail- —
ability was received much later on 6th of August,
1987, and at the time he had applied for voluntary
retirement the deponent had no knowledge of his /
foreign‘éssignment. There was thus no question of
violating any instructions/rules, as alleged.
Regarding céSsétion'qf service on fhe expiry
of three months' notice in October, 1986, it is
stated that as per Rules3 months' notice of vqluntary
refirément is required to be given. That being the

condition the voluntary retirement became effective

| on the expiry of three months’from the date of

service of the notice. Accordingly, the deponent
is td pe deemed to have retired in October, 1986,
on completion of three months® notice period. The
submission of the resignation was caused for the

. The said

reasons already given in the application.

resignation is put through for all practical purposes
. _ xg‘



as having no effect and its acceptance is also of
no coﬁsequence. It is further denied‘that the
deponent has acted in contravention of the instruc-
tions /rules on the subject of accepting‘the foreign
assignment. By the aforesaid allegations the
. deponent of the'CounEer Affidavit has shown his
groés ignorance about the manner in which the offers

are made by the W.H.O.

7. N fhat.in reply to paragraph 5 of thé.said Counter
Affidavit, it is stated that the stand taken in this
paragraph to the'effect'that the deponent did not
\ - compléte 20 (twenty) years of service qualifying
‘}' ‘ | for pension, is contrary to thevallegations madé in
paragraph 4 of the Couﬁter Affidévit. It is o

reiterated that the deponent completed 20 (twenty)

years' service on 7th of May, 1986.

o —

8. That the allegations made in pa:agrabh 6 of the
Counter Affidavit are denied and those made in
paragraph 7(b) of the application are reiterated.
The deponent stood retired from serviée oﬂ the
expiry of three months' period of notice in October,

1986, and the subsequent resignations submitted by

him are of no avail.

9. That in reply to paragraph 7 of the Counter

N

o | S . Affidavit, the allegations made in paragraph 7(c)
ERK ' of the application are reiterated and it is denied

that resignation was voluntary and the deponent is

!

-Dated: Lucknow, o JA* W(j‘

June - 2, 1989. - Deponent.

not entitled to any pensionary benefits.

VERIFICATION

i; the abovenamed deponent, do hereby verify that

_ — .
the contents of paragraphs 1 t¢ 7 of this



Counter Affidavit are true to my own knowledge, while

those of paragraphs are believed
by me to be true on the basis of legal advice. Nothing
is false herein and hothing material has been concealed,

so help me God.

\

-

Dated: Lucknow, jA‘

June 2, 1989. ' Depohent.

I 1dent1fy the deponent,

, Advocate,

High Court (Lucknow Bench), Lucknow.

Solemhly affirmed before me
b /
on 2.6.1989 at 1p-6v A.M./BAM. by
Sri Hira Singh, the deponent, who is

jdentified by Sri Uququ%ﬂ//ﬁkaq”“’

Advocate, High Court, Lucknow Bench.

I havé satisfied myself by examining
the deponent that he understands the contents

of this Affidavit which has been read out and

explained by me.

SATY, o ma N MGAM
OATH CL 1nes SNER
L1 hCourt yakanes Bench L
o LT
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....Defent./Respt./Accused

KNOW ALL ¢q whom these Presents shall come that |wre. S \Q‘bpf LGE R

ce eSO, ey .

LR I Ctcterennan.

the above-named........ sereeeee.do hereby appoint

e . o.o....)....

G

Shri V. K. CHAUDHAR|,

.. . “tdTkmow Bench
(hereinafter; called the adVOcare/s) to be my/o
authorised him :—

To sign, tile, verify and present pleadings, appeals. crogs
executions, review, revision, withdrawal, Compromise or othe, Petitions

documents as Mmay be deemed necsssary or Proper for the pProsecution o
its stages.

To file and take back documents, to admit &/or deny the' documents of opposite
partys. '

To take execution Proceedings.

To deposit, draw and receive Mmoneys, cheques, cash and grant receipts thereof and

will not be entitled for the refund of the same in any case whatsoever.

IN WITNESS WHEREOF I/we do hereunto set my/our hand to thes;a presents !:I;
contents of which have been understood by me/us on this... see s veticiinncer 0@y OF cusnonnon o,

Client

Accepted subject to the terms of fees.

‘ Chist Enginger ¢, Nemda;
Advocate Boveramers of Indis,
Cantral Ground Water Banré,
Ministry ot Irogation & Fowes,

FARIRARAD (Waryen:)

Client .

e}

. Advocate . RO\‘A\S)\'«’AR:\Q/QQ el C(b})fﬂ;-'\ CQU\
7 X '
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VAKALATNAMA

In the Hon'ble High Court of Judicature at Allahabad ' )
At _ | _
Lucknow Bench

<\

' . Ty Verses

Trrestesssesssssenisiieiee e o . Defent. Respt. /Accused
. f_(NOW ALL to whom these presents shall come that !/We..g'k; SDA—&,LE L“‘h

LR R T TR Y el teisenten

.

. the abOVe-named.......,....................-.................

sesseseeee..do hereby appoint

e ‘
Shri V. K. CHAUDHARI, Advocate, k. By, ?QQV\M)QQ\\H
G S e .. High-Courerbrermsw Bonch RN _

(hereinafter called the advocate/s) to be my/our' Advocate in the above-noted case and
authorised him :— ' .

To act, appear and plead in the above-noted case in this Court orin any other Court
in which the same may be tried or heard and also in the appellate Court including High Court
subject to payment of feas saparately for each Court by me/us.

To sign, file, verify and present pleadings, appeals, Cross-objections or petitions for
v/ ekecutions, .review, revision, withdrawal, compromise or other petitions or affidavits or other

documents as may be yeemed necsssary or proper for the prosecution of the sajd casa in all

its stages. . }

.Y To file and take back documents, to admit &/or deny the documents of opposite
partys. . '

4

To withdraw or compromise the said case or submit to arbitration any differences

or disputes that may arise touching or in any manner relating to the said case.
. o )

Ve

To take execution proceedings.

To deposit, draw and receive moneys, cheques, cash and grant receipts thereof and
to do all ether acts and things which may be «necessary to be done for the progress and in the
Course of the prosecution of the said cause,

d To appoint and instruct any other Legal Practitioner authorising him to exercise the
& power and authority/hereby conferred upon the Advocate whenever he may think fit to do so
& to sign the power of attornoy on our behalf, :

And I/we the undersigned do he'reby agree to ratify and confirm all acts done by the
Advocate or his subsutute in the matter as my/our own acts, as if done by me/us to all
hearings & will inform the Advacate for appearances when the case is called.

And I/we undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said ‘case. The adjournment costs whenever ordered by the
Court shall be of the Advocate which he shall receive and retain for himself. v

And I/we fhe undersigned do hereby agree thatin the event of the whole or part of

IN WITNESS WHEREOQF I/we do hereunto set my/our hand to these presents the
contents of which have been understood by me/us on this....cevecueune ... ...day of ... ... 19

Accepted subject to the terms of fees. Client . Client

Chist Ervpikzﬂ;::hl

Advocate Governmert of ingig,

Certisl Gipurg Water Baarg, ;

Mnistry of jrriess - ~ Pomes \
s 4

{‘EM!UAE-"‘? i3 el f

|

Govy,






